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ApplicantAnimesh Chandra Biswas

VERSUS-

RespondentsUnion of India & Ors.

Mr. P.C.Pas & Mr. J.R.Das, CounselFor the Applicants

Mr. A.K.Dasgupta, CounselFor the Respondents

OR PER (Oral)

Tarun Shridhar, Administrative Member:
Heard Ld. Counsel for the parties and examined the record of the case

Ld. Counsel for the applicant has submitted that the pension of the2.

applicant has to be revised upwardly in the light of the recommendations of the

relevant Pay Commissions but the department has not calculated his pension

correctly, as a result he is incurring financial loss.

However, Ld. Counsel for the respondents submits that the calculation has3.

been done correctly as the instructions on which the applicant is relying are not

applicable in his case since he had retired in the year 1994 and the enhanced

financial benefits are available only to those employees who retired after 1996.
n

It is not for this Tribunal to go into the calculation of the pension and the4.

amount of pensionary dues admissible to the applicant. However, it would be fair

if the grievance of the applicant, as submitted to the department by way of a
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detailed representation, is looked into by the department in a fair and objective .«

manner and the said representation is disposed of in a time.bound manner. Both

the Ld. Counsel are in agreement with this proposition.

Accordingly, the department of the retired employee/applicant is directed5.

to consider the representation submitted by the applicant on 16.12.2019 i

(Annexure-A/7) praying for revision of his pension as per rules and dispose of the

same within a period of eight weeks from the date of receipt of the order, and

communicate the order accordingly to the pensioner.
Vi

Needless to say that the department shall take into consideration the

old age of the applicant/pensioner and, if his contention for upward revision of

pension is found correct, it should be done forthwith along with the release of

pension arrears.

The present O.A. stands disposed of with the above directions. No costs.6.

(Tarim Shridhar) 
Member (A)
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